Cont Cas(C) No. 15 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

05.06.2015

Ms QB Lamare, learned counsel, appears for the
petitioner.

Mr S Sen Gupta, learned GA, represents the
respondents.

Ms Lamare, learned counsel appearing for Shri S Dey,
learned counsel for the petitioner on record, prays for
adjournment on the ground that the latter is in personal
difficulty. Thus, the matter is adjourned for one week. List on

12.06.2015.

CHIEF JUSTICE

dev



Cont Cas(C) No. 14 of 2015
IN WP(C)No. 110 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

05.06.2015

Mr BK Deb Roy, learned counsel, appears for the
petitioner.

Mr K Khan, learned Addl. Senior GA, represents
respondents No. 1, 3, 4 and 5.

Ms QB Lamare, learned counsel, is for respondents No.
15 to 20.

Learned counsel for parties pray for and are granted two

weeks’ time to seek instructions. List on 19.06.2015.

CHIEF JUSTICE

dev



Cont Cas(C) No. 22 of 2012
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

05.06.2015

Ms H Kristazi, learned counsel, appears for the
petitioner.

Mr SC Shyam, learned senior counsel, represents the
respondents.

Learned counsel for the petitioner prays for and is
granted a week’s time to seek instructions. List on

12.06.2015.

CHIEF JUSTICE

dev



CR(P) No. 56 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

05.06.2015

Ms H Kristazi, learned counsel, appears for the
petitioner.

Mr P Nongbri, learned counsel, represents the
respondents.

Learned counsel for the petitioner prays for and is
granted a week’s time to seek instructions. List on

12.06.2015.

CHIEF JUSTICE

dev



Crl Revn (P) No. 19 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

05.06.2015

Learned counsel for the petitioner is not present in
Court, nor does the counsel appearing on his behalf make a
proper prayer for adjournment. The matter is thus dismissed

in default and for want of prosecution.

CHIEF JUSTICE

dev



CR(P) No. 19 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

05.06.2015

Mr MF Qureshi, learned counsel, appears for the
petitioner.

Mr GS Massar, learned senior counsel, represents the
respondent.

I have heard learned counsel for parties and perused
the pleadings of the petition.

Learned counsel for the petitioner states that an
affidavit dated 01.06.2015 making prayer for deletion of
prayer Nos. (ii), (iii) and (iv) has been filed. Learned senior
counsel Mr GS Massar does not have any objection to the
prayer of deletion being granted. In view thereof, the prayer
for deletion vide para 7 of the affidavit is allowed, and thus,
prayer Nos. (ii), (iii) and (iv) are deleted.

According to learned counsel for the parties, now
nothing would survive in this matter and the trial court may
be directed to dispose of the pending Title Suit No. 3 of 2006
in terms of direction dated 11.05.2010 issued by this Court in
CR(P) No. 34(SH) of 2009. Thus, this Civil Revision Petition
No. 19 of 2014 is disposed of with direction to the trial court

in terms of the prayer.

CHIEF JUSTICE

dev



